CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH
Original Application No.30686/200G1.
New Delihni, this the Sth day of November, 2001
Hor bie 8nri 5.A,.T.Rizvi, Member(A)
RN uie oart Shanker Raju,Member{(J)
Sniri Chattar Singh,
S/0 Snri Kripa Ram
EX. Oiresser
(Heaith Deini Govt., of N.C.T. Delhi)
R/0c VPO MItraon,
New Delhi-110043., —APPLICANT
{By Advocate: 3hri Umesh Singh)
Versus
. Govi, of N.C.7. of Delhi,
Through Chief 3ecretary,
Near I1.G,Indoor Stadium,
New Delhi.
2. Director,
Health Services,
Govit., of N.C.7T. of Deini,
| E-Block, Saraswati Bhawwan,
Cannaugnt Place
New Delhi.
-RESPONDENTS
O R D E R{ORAL)
By Hon’ble Shri Shanker Raju, Member(.J)
We have heard the learned counsel Tor

‘s

z, The appiicant, having been convicted of an
offence under Section 3062. 307, 148, 148, 109 IPC, was
dismissed Trom the service Dy the respondents under Rule
19 of CCS{CCA) Rules, 1985. The conviction of the
appiicant was upheld by the Hon’'hle A1gh Court as well as
the Hon’ble Supreme OCourt and Session Court. Being
agdgrieved with the order of removai Trom service, the
applicant preferred an appeal on 15.6.1885, No decision
\N/ nas  so far been taken by them. As the appiicant was it

LO0Y, he could not prefer an appeal against




>

the order of removal on being released Trom judicial
custody avter completion of the sentenced the applicant
nas preferred the appeal.

3. Having regard to the guiding principles iaid

has been afforded a right to prefer an appeal in this
regard to the next higher authority.

4, As the applicant has already preferred an
appeai contending that the punishment with BXCessive,
Ends  of Justice would be met iT the presant OA 13
disposed of at the admission stage even without issuing

consiger the appeal of the applicant Tiied on i5.6.35,
having regard to the guide-lines of Government of India
on  the subject and thereaftier to pass a detaiied ang
speaking order within a period of three months Trom the
of a copy of this arder. NO CcosTs.,
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